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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE FIFTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 28571 OF 2024

Between:

AND

1

N lt/anol Kumar Reddy, Sio: N Jaya Rami Reddy, Aged about 19 years,
Occ. student, Rl/o H.No.1-59-2, iguduru village, Tadiparthy Mandal,
Ananthapur District.

...PETITIONER

The State of Telangana, represented by its Principal Secretary, tvledical and
Health Family Welfare Department, Secretariat Buildings, Hycierabad-500 055

Kaloji Nararayana Rao University of Health Sciences, Represented by its
Registrar, Warangal.

.,.RESPONDENTS

2

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in
the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioner request for

exercising web options for admission into MBBS/BDS course under Management

Quota "C/NRI" C-ategory in next phase of counseling for the academic yeat 2024-

25 as illegal, arbitrary, unconstitutiional and consequently direct the respondents

to consider and permit the petitioner for exercising web options for admission

into I/BBS/BDS course under Managernent Quota "C/NRI" category for the

academic year 2O24-25 in next phase of counseling.

lA NO: 1 OF 2024

I



Petition under Section 15i cpc praying that in the circumstances stated
in the affidavit filed in support of the petition, the High court may be pleased to
direct the 2nd respondent to consider the petitioner request for exercising web
options undei Management euota "c/NRl" category for admission into
MBBS/BDS course in the next phase of counselling for the academ ic year 2024-
25, pending disposal of writ petition.

counsel for the Petitioner: SRI L. RAM slNGH, LEARNED couNSEL APPEARS
FOR SRI ANJANAYULU YADANABOYINA

Counsel for the Respondent No.1: SRI T. RAMESH,
AGP FOR MEDICAL HEALTH FW

Counsel for the Respondent No.2: SRI c. RAVI, LEARNED COUNSEL
REPRESENTING FOR SRI S. PRABHAKAR RAO, SC FOR KALOJI NARAYANA
RAO UNIVERSIry OF HEALTH SCIENCES

The Court made the following: ORDER



THE HON'BLE THE CHI F IUSTICEAIOK ARADHE

AND

TH HON'BL SRI II]STICE I.SREE RAO

Wdt Petition No.28577 o 2n24

ORDER' lPer tle Hor'bh tbe CbieJJattice Alok Aradhe)

Mr. L.Ram Singh, Iearned counsel appears for

Mr. Anjanayulu Yadanaboyina, learned counsel for the

petltloner.

Mr. T.Ramesh, learned Assistant Government pleadcr

for Health, Medical and Family Welfare Department appears

for respondent No.1.

Mr. G.Ravi, learned counsel represenring

Mr. A.Prabhakar Rao, learned Standing Counsel for Iftlofi

Narayana Rao University of Health Sciences appears for

respondent No.2

2. With the consent of the parties, the matter is heard

finally.

J In this writ petition, the petitioner inter alia has prayed for

the follorving relief:
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"fjor the reasons strted above, it is prayed that this

Court mav be plcased to issue an aPProprizte writ,

order or dircction more partrcularly one in the nature

of writ o f tnandamus dcclaring the acuon of the

respondents parricularly the 2"d rcspondent in not

considering the peunoner's request [or exercising web

options for admission into MBBS/BDS course.undet

Management Quota "C/NRI" category in next phase

of counseling lor the academic year 2024-25 as rllegal,

arbitrary, unconstitutional and consequendy direct the

respoodcnts to constdcr and permit the petitioner for

excrcising w.cb options [or admission into MBBS/BDS

coursc undcr N{anagcmenr Quota "C/NRI" Category

for the acadcmic ycar 2024-25 in next phase of

counseling and pass such othcr ordcr or orders as this

Court mav dcem ltt and proper in the circumstances of

the case."

4. Learned counsel for rhe petitioner submitted that even

though the petitioner had applied for admission against

management quota seats ur B-category, he could not upload for

C-Category i.e., NRI Category. Therefore, he approached the

respondent No.2 to consider his request for admission under

/
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C-Category, but respondent No.2 is not considering his request

to seek admission against Management Quota 1n
.C/NRI'

Category seats. He further submitted that rhe petitioner be

granted liberry to submit a representalion to the Universiry, and

the Universiry be directed to decide the said representalion in a

time bound manner

5. Learned counsel for the University submitted that the last

date of regisuation was 23.08.2024 and thereafter, merit list has

been prepared, which shall be published at the time of

inclicating the web option. However, it is fairly submitted by

him that, in case the peridoner submits a representation, the

same shall be dealt with by the University in accordance with

law.

6. In view of the aforesaid submission and in the peculiar

facts of the case, the Writ Petition is disposed of with liber$ to

the petitioner to submit a representation before the Universiry

with regard to his grievance. Needless to state that in case such
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a representation is made, the University shall decide the same

within a period of three (03) davs thereafter. It is made clear

that this Court has not expressed any oprnion on the merits of

the matter.

6. Two CD Copies
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Miscellaneous applications pendrng, if any, shall stand

closed. Flowever, there shall be no order as to costs.

SD/.P. PADMANABHA BEPPY
ASSISTANT REGISTRAR I

//TRUE coPY// SEcTtoNNFIcER I

1. The Principal Secretary' Medical and Health Family Welfare Department'

secreta riat B uitd i ngs.' ni'liuiJ'ol r"iangina, .,Hyderabad-S00 
055

, iru ft;#U;""df"iiu'Li''vi""' n'" Uiiversitvbf Health Sciences'

. 3'ffT8": Sri Anjanavulu Yadanabovina'. f{.vg,cate toPucl
4 one cc to Sri n praoni'r.ir ft"";,'!ei;' ti'loji Naravina Rao' University of

. +;3'33.'lfb1tS:il:i'*l ['qlf Famirv werrare' High court ror the state
" oii"6ngrna, at HYderabad [oUTl



HIGH COURT CC TODAY

DATED:1 511012024

ORDER

WP.No.28571 of 2024

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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